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CENTRAL AD MINIS TRI\ TIVE TRIBUW.L 
ALLAHABAD BENCH, ALLAHABAD • 

Allahabad this the 09th da~ •f Februari, 2004. 

original Application No. 1020 ef 2003. 

H•n'ble Mr. Justice S.R. Singh, Vice-Chairman. 

Hon'ble Mr . D.R. Tiwari, Member- A. 

1. Bh•ndari Lal Arya S/• Sri Lall••, Acceunts Clerk 

R/• Vill. and Pest- Chala Nai Basti. 

2.Ram Bab•• S/• Late Sita Ram . Accounts clerk, 
R/• 7'8.l Lalit Nagar. Allahabad • 

••••••••• Applicants 

ceunsel fer the applicants :- Sri Sajnu Ram 

VERSUS ------
l. Uni•n ef India through the Fi nancial Manager and 

Chief Acc~unts Officer, N~rth Centra l Rail way, 
Allahabad • 

2. seni•r Divisional Financial Manager, N•rth central 

Rai l way, Allahabad. 

• •••••• Resp~ndents 

Counsel fer the respondents :- Sri A.K. Ga ur 

0 R D E R - - - ~ -
By Hon'ble Mr. Justice S .R. Singh, V~. 

By Qrder dated 24.08.1999 (Annexure- 2) the 

applica nts were prometed to the post of Accounts clerk in 

the gra•je Rs . 3050-4590 ctn provisional and adhoc basis 

sub ject t• qualifying the prescribed training test a nd 

passing typing test at the speed of 30 werds per minute 

in English and 25 w~rds per minute in Hindi \-Jithin two 

years in tenns of Railway Board ' s lette r N•.SE( NG)/11/92/CO/l 

dated 17.07.1992 circulated vide their letter dated 09 . 12.1998 

and 05.01.1999 failing which they w•uld be liable t• be 

reverted. It appears tha t the applicants were given three 

eppertunities to pass the prescribed typing test but they 
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failed whereupen by the impugned erder dated OB.08.2003 

(Annexure- 1) they came te be reverted te their substantive 
~ . 

pest/.> in Greup •o• • Learned counsel fer the applicant has 

submitted that accerding t• the Ra ilway Board 's letter 

da ted 17.07.1992 read with the letter dated 07.04.1994 

(Annexure- 4) the applicants were required te acquire 

typewriting preficiency at the speed ef 30 werds per minute 

in English er 25 werds per minute in Hindi but the applica nts, 

in the instant ca se, '.Jere compel led te a ppea r b eth in 

English and Hindi typing test.t and this, accerdir¥J te the 

learned coW'lsel for the applicants, is net permis sible 

in law. we are not impressed by the submi ssi e n ma1e by · 

the lea rned coW'lsel. Accerding te the Railway Beard's lette r 

deted 1 7 .07.1992 all future dir ect recruities £rem epen 

market are req uired te pesses s typewriting preficiency «t 
~"t-

the speed of 30 wards per minute in English~~ 25 werds 

per minute in Hindi as Es~ential qualificati•n besides 
, 

educatie nal qualification f o r the ca tegory af Clerks/senier 

clerks. The same has b een made applicable in case •f promotien 

from Group •o• t• Greup •c• en 07.04.1994 (Annexure- 4). The 

~ 
applicants c J uld not acquire~ the requi s ite typewriting 

preficiency eithe r in English or in Hindi • . . The fact they 

were req uired t e appear in both English a nd Hindi typewriting 
~ ~ 

test w•~. in eur •pinion. quiteLc•nsenence with the 

reauirement ef Ra ilway Board's letter dated 17.07.1992 read 
• l'tt.- p~~ ~ (.C IJ£ ~~ !C"t.f- t---

w 1th letter dated 07. 04'. 1994 J._ C•n d-ly the applicants 
~1\,...-

failed to acquire the typewriting preficiency a15y any of 

~ ~ 
twe languages • nd they ha~been reverted t• 

their substantive pos~in Group •o• as per condition 

s tipulated in the premotion erder. There is n• infirmity 
V :JC.. ¢~ ~~ ~~~1.:i.,,iz~ CC--
/.. pGinted out by the learned ceunsel fer the applicant in . 

the impugned erder dated 08.08.2003 (Annexure- 1). The O.A 

is dev• id e f merits and is dismissed with ne c Gsts. 
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Vice-C~an. 
• 

, 
~~ 

Member- A. 
/Anand/ 
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